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ORDER 

  We have heard the learned counsel for the parties in regard to the 

Maintainability of this Appeal. The Learned Counsel for the State 

Commission filed a note questioning the maintainability of the Appeal.  

 It is now pointed out that already 142 proceedings have been 

initiated against the Appellant, who in turn filed a reply.  

 Hence, without going into the maintainability question and merits 

of the matter, we deem it appropriate to direct the State Commission to 

dispose of the said 142 proceedings, as expeditiously as possible. 

Accordingly, directed.  

 With the above observation, the Appeal is disposed of.  

 

   (Rakesh Nath)        (Justice M. Karpaga Vinayagam) 
Technical Member      Chairperson 
ts/js 


